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PATT RAM ee e APPLICANT .

vs.
MITCYY OF IWNDIAH & QRS . s 0o RECFQILENTS .
CORAM:

HOI1'SIE MR, JUSTICE D' L. MEHTA, VICE CHAIRMET.
HGI'BLE ME., QO.P. SHATMA, MEMEBER (4) .

Por the zpplicant eees SHRI RALJVIF SHARMA.
For the Pezpondents ees SHFI M. RAFIQ.

EEP HOT'ELE R, JUSTICE D.Le MEHT S, VIZE CHATIRIAN .

| Both the counsel are having no objection if the case is
deziled at the stage of admizsion.
2. Heard the learned counsel for the parties. The applizant
haz submitted that he haz been working for more than 20 years but
hiz servicez have not bzen rzgularised. His further submission ie
that he has gassed the trads test also. Taking ints oonsideration
all the relevant factors, the respondents are directed to consider
the case >f reglarisation of the zpplicant within a periol of

thr=e monthe in acoordance with the rulez and equity. The respon-
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dente should zlso pass the speakingy order. In <aze his juniors
have bhsen regularised pricr €25 him, he will be entitled for

consideration £or regulavization from the retrospective date l.e.
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the date on which hisz junior has been regmlarised.
3. With this direction the 0A stand:z disposed of, with no

order as to costs.
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MEMBER (&) VICE CHAIRMAN




